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Separate paging is given to this Part, in order that it may be filed as a separate compilation.

PART III.
Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor and by Heads of Departments.

HOME, REVENUE AND FINANCE DEPARTMENT.

NOTIFICATIONS.

The 8th April 1938.
No. 1515—La.-50-R.—Whereas it appears to the Government that the land specified 

in the schedule below and situated in the Kusalapalli village, Chatrapur taluk, Ganjam 
district, is needed for a public purpose, to wit, laying a road to Hiujiiicut, notice to that effect 
is hereby given to all whom it may concern in accordance with the provisions of section 4(1) 
of the Land Acquisition Act 1 of 18?4 as amended by the Land Acquisition Amendment 
Act XXXVIII of 1923; and the Governor of Orissa hereby authorizes the Revenue Divisional 
Officer, Chatrapur and his stall and workmen to exercise the powers conferred by section 

Under section 3[C) of the same Act the Governor of Orissa appoints the4(2; of the Act.



i
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Collector under section 5-A ofDivisional Officer to perform the functions of

Schedule.
said Revenue 
the Act.

District—Ganjam. 
Taluk—C ha t ra p u r. 
Village—Kusalapalli.

! Boundaries.:|
Name of occupier 

or ov. ucr.
Extent.Description.

West.South.East.North.
I

;
6 75 S432 !1

I

Village no. 
Jatnuni.

of | Lands of 
La k shminnra- 

yana P.>nda and j ynna Panda and 
Rad ha Charan 
Panda.

Ditto

02 0*22Lands 
L a k shminam-

Arahle.1 Lands of Xara- 
yana Panda.Inam Wet ... | Lakshmi Narayana 

Panda and Rarna- 
• chandra Panda. Rad ha Charan 

Panda.I

... i Narayana Panda ... 1 Lands of Bbobanl 
i Panda.

Ditto

Ditto 0'17Lands of Nara­
yana Panda.

Lands of Bhuboni 
Panda.

Do.Ditto

DittoLands of Narayana 
Panda.

Ditto

0'13 Do.Ditto ... I Bhuboni Panda

Lands of Bhuboni 
Panda.

0‘10Lands of Nara­
yana Panda.

Lands 
L a k shminarn- 
yana Panda and 
Rad ha Cliaran 
Panda.

Ditto Do.Ditto Ditto

Lands ofBhuboni 
Panda and Nara­
yana Panda.

Lands 
L a k shrninara- 
yan Panda and 
Radba Charan 
Panda. ,

0'21ofDitto ofDitto ... Narayana Panda Do.

i

... [ Lakshminarayan Panda Lands of Navayan ! Ditto
I and Radba Charan ; Panda.

Pauda. :

Lands of 0'60Lands 
L a k shminira* | Lab shminara- 

P a n d a, | yan panda and 
Radba Charan 
Pauda.

Ditto of Do.

yan
Radba Charan I 
Panda and 
Baisimo Panda. j!!

of Lands of Baisimo 
Panda.

Ditto ... 'Lands of Laksbmi-... i Baisimo Panda L a n d s 
L a k shminara- 
5an Panda and 
Radha Cbaran 
Panda.

... I Lands of Baisimo 
Panda.

Lands
narayan Panda I Baisimo Panda, 

j and R a d h a j 
| Charan Panda, j

Ditto

0'02of Do.
j

:
... j Lands of Nyapati 

j Rangamma and 
Venkamma.

... : Lands of Baisimo i Lands of (l) Mon- Lands of Baisimo j Lands of Nyapati 
Par,tia- golo Sabato and i Panda and i Rangamma and

(21 Lakshmi- Mongalo Sal.ato. ! .Lakshmi Nara- 
narayana Panda. I yana Panda.
13) Radhacharan 

I Panda.

Ditto Ditto Ditto O'lS Do.

!Ditto Ditto O'lO Do.
I!

|
Ditto Ditto Ditto ... Lands of Mongoio Lands of Baisimo Lands of Nyapati 

Sabatho. j Panda. 1 Rangamma and
Ven Kami' a. 

Lands of Baisimo 
Pauda.

0'02 Do.;
I

... ' Mongalo SabathoDitto Ditto ... : Lands of La’-shmi- Lands of Monga'o 
! narayan Panda Sabatho.

Radha-
0’13 Do.

and
j charan Panda. ,

Lakshmi- JLands of Lakshmi j Lands of Botto'Lands of Lnkshmi- 
„ ^au. Panda ^ and narayan Panda> Sabatho and narayana Panda 
Ra-nacharan Panaa. and Radha- Madan Sabatho. j and Radba 

charan Panda. . j Charan Panda.

I: 1
Ditto ... Lands of 

i na Lands of Baisimo 
Panda and 
Mongalo Sabatho.

0'2o Do.
|

Ditto ... j Batto Sabatho 
j Madan Sabatho.

and Lands cf Batto ! Gorji 
I Sabatho ... I Lands of Batto 

Sabatho, Mon- 
I salo Sabatho,
! Madava Sasamal 
l and 
! Sabatho.

Batta Lands c f Man golo 
and Sabatho.

I Lands ot Lakshmi­
narayan a Panda 
*nd Radha 
Charan Panda

0‘91 Do.and
I Mauan Sabatho.!

I
Madan

... | Mangalo SabathoDitto ... Lands of 
! Sabatho 

Madan Sabatho. I

Ditto Lands of Batto 
S batho and 
Madan Sabatho 

Lands of Madan 
Sabatho „nd 
Batta Sabatho.

Gorji

0'02 Do.
■:Ditto ... Madhava Sasamalo Ditto... : ... - GorJ ... !Lands of Madhava 

Sasamalo.I 0‘01 Do.I
Ditto ... - Sri Sankata Tarinl ... ! Lan-'p i 

j Pandiani.
... Village site of Srimati Land of Sri 

Sankata Tatini. 0*14 Do.
Ditto ... Srimati Pandiani P^,riSr,m-'l‘jtnstXJOEi

... Land of J o g i Lands of Agadu Lands of J 
Sasamalo. Pandiani. J

... ; Lands of Ogidhu 
Pandiani.

Lands
Sankata

of Sri

. Tan(i vi 1'ige site. 
081

Piucholi vSSk™ . LC^08adhn LM,S

O'53 Do.;
Ditto ... | Jogi Sasamalo

0*15 Do.Sasamalo.i
Ditto ... | Ogadfcu Pandiani

of J o g i 
Sasamalo. 0'17 Do.

Ditto ... . Nyapati Rangamma 
Venkamma. and Lands of Lakshmi- Lands of Boisimo 1 

narayana Panda Panda, 
and R a d It a |

; Charan Panda, i

Lands cf Ny apati Lands of Boisiirto 
Ran gamma and Panda 0
> enkamma.

0 ‘07 Do.

1Ditto ... Laksbroinarayana Panda 
and Radt.a Charan 
Panda.

Ditto
| pV f BoL m° Bands of Roisimo
< 1 aaaa* ; Panda

i Ayapati 
I gam m a 
1 Venkamma.

. „ , Bands of Lakshmi-, 
a n d . narayana Panda 
Ran- and Radha 
and; Charan Panda.

0’31 Do.

1
Tctal 4'44

[
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The 8th April 1938.
No. 1516 La-49-R.—Whereas ft appears 

to the Government of Orissa that aud 
hkoly to be required to be taken by Govern 
ment at the expense of the Sambalpur Dis­
trict Council, for a public purpose,Pviz. for 
constructing approaches of the causeway over 
Ghuntijoro on the Sambalpur-Bilaspur road
lahsil P°Iice-sLati°n Mura,'
ta™r -k-adr> zlla Sambalpur, it is hereby 
notified that for the above purpose a piece
ot land measuring, more or less, 1-S7 acres
with a length of 1,010 feet and breadth of 
bU teet ot standard measurement, consisting 
“LP'0^*' 1729/1 (0-03), 1732/1 (0-03),
1731/1. (0-04), 1735/1 (0-17), 1760/1 (0-86), 
1759/1(0-17), 1758/1(0-05), 1757/1(0-03), 
1/62/1(0-00) and 1744/l(0-13)=tolal 
1-57 acres, bounded on the_

North—By plot nos. 1757, 1758, 1759,
1700, 1744, 1735, 1736, 1734.
1732, 1731, 1729 and 1727,
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East—By plot nos. 1801 (District Council 
Road) and 1726,

South—By plot nos. 1762, 1761, 1744/2 
1760/2, 1801/1 and 1808,

West—By plot no. 1762 and District 
Council Road,

is likely to be required within the aforesaid 
villaga of Mura.

This notification is made, under the pro­
visions of section 4 of Act I of 1894, to all 
whom it may concern.

A plan of the land may te inspected in 
the office of the Deputy Commissioner, 
Sambalpur.

Objection to the acquisition, if any, filed 
under section 5-A by any person interested 
within the meaning of that section 
before the ,15th May 1938, before ih? 
Deputy Commissioner of Sambalpur, will be 
considered.

area
on or

The 0th April 1038.
No. 1529—La-51-R—Whereas it appears to the Government that the land specified 

in the schedule below and situated in the Ganjam village, Chatrapur taluk, Ganjam district, 
is needed for a public purpose, to wit, to construct a diversion road in 657/1 mile of Trunk 
road, notice to that effect is hereby given to all whom it may concern in accordance with 
the provisions of section 4 (1) of the Land Acquisition Act I of 1894, as amended by the 
land Acquisition Amendment Act XXXVIII of 1923 ; and, the Governor hereby authorizes 
the Revenue Divisional Officer, Chatrapur, his staff aud workmen to exercise the powers 
conferred by section 4 (*2) of the Act. Under section 3 (c) of the same Act, the Governor 
of Orissa appoints the said Revenue Divisional Officer to perform the functions of 
Collector under section 5-A of the Act.

Schedule.
District—Ganjam. 
Taluk—Chatrapur. 
Village—Ganjam.

Description of land, 
v>et or dry, inam or 

poramboko with 
survey or paim?.sh 

number.

Name of owners and 
enjoyers.Boundaries. Extent.

3 421 I

' North—S. no. 340 ...
East—S. no. 343/Part.
South—S. no. 344/Trunk road. 
West—S. no. 343 and 340 Part.

Padmanabha Maha- 
patro of Ganjam.

0-tio
Arable.

Part of 343, Govern­
ment rain-fed.

0-08
Arable.

DittoNorth—S. no. 337 
East—S. no. 335 (Trunk road). 
South—S. no. 343.
West—S. no. 340/Parb 
North—S. no. 340/Part 
East—S. no. 343.
South-S. no. 343.
West—S. no. 340/Part.

Part of 337. Govern- North— S. no. 336 
' ment rain-fed. | East—S. no. 335 (Trunk road). ;

' South-S. no. 340 and 387 Bart. 1 
West—S. no. 337/Part.
North—S. no. 3'lli/Part 
East—S. no. 335/Trunk road. 
South—S. no. 337.
West—S. no. 336/Part.

Part of 340, Govern­
ment dry.

0 02DittoPart of 340, Govern­
ment dry. Arable.

Ditto 017
Arable.

Ivlnindesh Pallai 0-01 
. Arable.Part of 336, Govern­

ment dry.

0-93
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in Bihar and Orissa notification no. 12978— 
J1T-68-E*, dated the 25th November 1932, 
of the application of the summary procedure 
for the recovery of rents under tho Bihar 
and Orissa Public Demands Recovery Act, 
1914 (Bihar and Orissa Act IV of 1914), to 
the recovery of arre; rs of rent which were 
due and which might become duo to the 
Darpan Estate in the district of Cuttack 
from the tenants who pay rents in. cash for 
lands situate in the villages named in the 
schedule in the aforesaid notification lying 
within the jurisdiction of thanas of Tirtol 
Cuttack Sadr, Jpgatsingpur and Erasama 
in the district of Cuttack.

The 12th April 103S.
No. 1587-R.—Tn exercise of the powers 

conferred by sub-section (2) of section 211 
of the Orissa Tenancy Act, 1913 (Bihar and 
Orissa Act II of 1913), the Governor is 
pleased to withdraw the allowance, notified 
in Bihar and Orissa notification no. 12979— 
11T-68-R., dated the 25th November 1932, 
of the application of the summary procedure 
for. the-recovery of rents under the Bihar 
and Orissa Public Demand Recovery Act* 
1914 (Bihar and Orissa Act IV of i$-14), to 
the recovery of arrears of rent which were 
due and which 'might become due to the 
Darpan Estate in the district of Cuttack 
from the tenants who pay rents in cash for 
lands situate in the villages named-in the 
schedule in the aforesaid notification lying 
within the jurisdiction of thana Dharam- 
sala of Jajpur subdivision in the district of 
Cuttack.

The 12th April 193S.
No. 1583-R.—In exercise of the powers 

couferred by sub-section (2) of section 211 
of the Orissa Tenancy Act, 1913 (Bihar and 
Orissa Act II of 1913), the Governor is 
pleased to withdraw the allowance notified 
m Bihar and Oris;a notification no. 790—II- 
T-l-R., dated the 24th January 1931 of tho 
application of the summary procedure for 
the recovery of rents uuder the Bihar and 
Orissa Public Demands Recovery Act, 1914 
(Bihar and Orissa Act IV of 1914), to the 
recovery of arrears of rent which were due 
and v hie i might become due to the Kauika 
Estate in the district cf Paksotc frem the 
tenants who pay rents in cash for lands 
situate in the villages named in the schedule 
in the aforesaid notification lying within 
the jurisdiction of thana Cbandbali of 
Bhadrak subdivision in the district of 
Balasore.

The 12th April 1938,
N:>. 1584-R.—In exercise of the powers 

conferred by sub-section (2) of section 211 
of the Orissa Tenancy Act, 1913 (Bihar and 
Orissa Act II of 1913), the Governor is 
pleased to withdraw the allowance notified 
in Bihar and Orissa notification no. 787 — 11- 
T-l-R., dated the 24th January 1931, of 
the application of the summary procedure 
lor the recovery of rents under the Bihar 
and Orissa Public Demand Recovery Act, 
1914 (Bihar and Oii sa Act IV of 1914), to 
the recovery of arrears of rent which were 
due and which might become due to the- 
Kanika Estate in the district of Cuttack 
from the tenants who pay rents in cash for 
lauds situate in the villages named in the 
schedule in the aforeiaid notification lying 
within the jurisdiction cf thana Aul and 
Pattamundai of Iiendrapara subdivision in 
the district of Cuttack.

The 12th April 193S.
No. 1588-R.—In exercise of the powers 

conferred by sub-section (2) of section 211 
of the Orissa Tenancy Act, 1913 (Bihar and 
Orissa Act II of 1913), the Governor is 
pleased to withdraw the allowance notified 
in Bihar and Orissa notification no. 569;'.-ll 
T-5/32-R., dated the loth June 1932, of the 
application of the summary procedure for 
the recovery of rents under the Bihar and 
Orissa Public Demand Recovery Act, 1914 
(Bihar and Orissa Act IV of 1914), to the 
recovery of arrears of rent which were due 
and which might become due to the Aul 
Estate in the district of Cuttack from the 
tenants who pay rents in cash for lands 
situate in the villages named in the schedule 
in the aforesaid notification lying within 
the jurisdiction of thana Aul, Pattamundai, 
and Kendrapara in the district of Cuttack.

The 12th A pril 193S.
No. 1589-R.—In exercise of the powers 

conferred by sub-section (2) of section 211 
of the Orissa Tenancy Act, 1913 (Eihar and 
Orissa Act II of 1913), the Governor is 
pleased to withdraw the allowance notified 
in Bihar and Orissa notification no. 5695—11 
T-5/32-R., dated the 15th June i932, of the 
application of the summary procedure for 
the recovery of rents under the Bihar and 
Orissa Public Demand Recovery Act, 1914 
(.* iLar and Orissa Act IV of 1914), to the 
recovery of arreais of rent which were due

The 12th April 1938.
No. 1585-R.—In exercise of the powers 

conferred by sub-seclicn (2) of section 211 
of the Orissa tenancy Act, 1918 (Bihar and 
Or ssa Act II cf 1913), the Governor is 
pleased to withdraw the allowance notified 
in Bihar and Orissa notification no. 12976— 
11T-68-E., dated the 25tli November 1932, 
of the application of the summary procedure 
for the recovery of rents under the Bihar 
a:.d Orissa Public Demand- Recovery Act, 
1914 (Bibar and Crissa Act IV of 1914), to 
the recovery of arrears of rent which were 
due and which might become due to tho 
Darpan K.tate in the district of Cuttack 
from the tenants who } ay rents in cash for 
lauds situate in the villages named in the 
schedule in the aforesaid notification lying 
within the jurisdiction of thana Aul in the 
d strict of Cuttack.

'lhe 12th April 1938.
No. 1586-R-—In exercise of the fowe:s 

conferred by sub-section (2) of section 211 
of the Orissa Tenancy Act, 1913 (Bihar and 
Orissa Act II of 1918), the Governor is 
pleased to withdraw the allowance notified
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and which might become due to the Aul 
Estate in the district of Cuttack from the 
tenants who pay rents in cash for lands 
situate in the villages named in the Schedule 
in the aforesaid notification lying within 
the jurisdiction of thana Jajpur in the 
district of Cuttack.

the .recovery of rents under the Bihar and. 
Orissa Public Demand Recovery Act, 1914 
(Bihar and Orissa Act IV of 1914), to the 
recovery of arrears of rent, which were due 
and which might become due to the Aul 
Estate in the district of Cuttack from the 
tenants who pay rents in cash for lands 
situated in the villages named in the 
schedule in the aforesaid notification lying 
within the jurisdiction of thana Tirtole in 
the district of Cuttack.

The mh April 1938.
No. 1590-R.—In exercise of the powers 

conferred by sub-section (2) of section 211 
of the Orissa Tenancy Act, 1913 (Bihar 
and Orissa Act II of 1913), the Governor is 
pleased to withdraw the allowance notified 
in Bihar and Orissa notification no. 5697—11 
T-5/32-R., dated the 15th June 1932, of the 
application of the summary procedure for

By order of the Governor,

E. R. WOOD,

Chief Secretary to Government.

Printed and Publi.hed by V. M, Money, Press Officer Govt, Pieas, ©, ©,CUTBACK;

%


